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Factual and Action Taken Report of the Joint Committee in Original Application 

No. 141/2023 in the matter of Omaxe Panorama City Villas Resident Welfare 

Society, Bhiwadi Vs M/s Omaxe Limited &Ors.  

 

The National Green Tribunal, Central Zone Bench, Bhopal in Original Application No.141/2023 

in the matter of Omaxe Panorama City Villas Resident Welfare Society, Bhiwadi Vs M/s Omaxe 

Limited & Ors, passed an order dated 13.10.2023 through which has constituted a joint 

committee to verify the grievances and deficiencies noted in the application filed by applicant 

before Hon’ble NGT. The joint committee consisting of - 

i. One representative from Municipal Commissioner, Bhiwadi. 

ii. One representative from MoEF & CC, Integrated Officer, Jaipur Rajasthan. 

iii. One representative from CPCB. 

iv. One representative from State Level Environment Impact Assessment Authority, 

Rajasthan. 

v. One representative from Central Ground Water Authority. 

 
Hon’ble NGT CZ Bhopal vide its order dated 13.10.2023 directed as follows - 

A. The committee is directed to visit the site and after site inspection to submit the factual 

and action taken report. 

B. The committee further directed to take necessary action immediately in case of violation 

and to ensure that necessary infrastructure be made by the respondent no. 1/ project 

proponent within timeline prescribed by the joint committee on the cost of project 

proponent.  

C. Applicant is also directed to supply the copy of the application and relevant documents 

to the committee and respondent within a week.  

D. The report in the matter be filed by the committee through email  

Copy of The National Green Tribunal, Central Zone Bench, Bhopal order dated 13.10.2023 is 

enclosed at Annexure-I. 

 
In compliance to above Hon’ble Court order dated 13.10.2023, the following officials have 

been nominated as member of joint committee by respective departments:- 

6. Shri Dinesh Meena, Chief Health Inspector (CHI), Municipal Council Bhiwadi. 

7. Shri Mohit Jain, Scientist C, CGWB, Western Region, Jaipur. 

8. Shri Mahesh Dutt Purohit, Scientist D, IRO, MoEF & CC Jaipur. 

9. Shri H.R. Kasana, SEE, SEIAA, Jaipur. 

10. Shri P. Jagan, Regional Director, CPCB, Bhopal. 
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The joint committee members have visited the site at Bhiwadi on 08.12.2023 for verification 

of grievances made and deficiencies noted in the application by applicant.  At the time of site 

visit members of Omaxe Panorama City Villas Resident Welfare Society, Bhiwadi were present 

and project proponent was not present at the site. During the course of site visit the joint 

committee has made the following observations against the grievances raised by the 

applicant:- 

Grievance – PP has not provided STP of adequate capacity and also not connected the sewer 

line of the flats (except City Homes) and residential plots & villas to the STP. 

Observations: - As per the Environmental Clearance granted by State Level Environment 

Impact Assessment Authority, Jaipur vide letter dated 31.03.2009 to the integrated township; 

the total water requirement is 1568 KLD (1468 KLD for domestic + 63 KLD for horticulture + 

27 KLD for DG set cooling) against which volume of waste water generation is 1175 KLD. 

During site visit, the joint committee observed that a MBBR technology based 1250 KLD 

capacity STP plant is established for the treatment of sewage generated from various 

domestic utilities in the premises. The STP was found operational on part capacity. Committee 

has observed that proper sewage collection system, manhole and metering arrangements etc 

were not provided. This reveals that the STP was operating on part capacity as it doesn’t have 

adequate sewage collection system.  

 

These mentioned facts were also observed and verified by inspecting team of Regional Office, 

RSPCB, Bhiwadi during its visit dated 10.02.2023. The sample of treated waste water from 

outlet of STP was collected by the joint committee and the results of analysis report shows 

that the STP is not working efficiently and required proper maintenance & operation. The 

photographs taken during visit & analysis report are enclosed as Annexure-II. 

 

Grievance – STP is of inadequate capacity and during inspection it was partially operational 

and was not being maintained properly. 

Observations:- The joint committee found that STP was in operation partially and the  pp has 

not provided proper sewage collection system, manhole and metering arrangements etc thus 

the comments regarding adequate capacity of STP could not be made at this stage. The 

sample of treated waste water from outlet of STP was collected by the joint committee. The 

result of analysis report dated 17.12.2023 shows most of the parameters are exceeding the 

limit imposed by RSPCB through CTO under Water Act 1974 reveals that the STP is not working 

efficiently and required proper maintenance & operation. The photographs taken during visit 

are enclosed at Annexure-II.  

Grievance – The sewage generated from the flats (except City Homes) and residential plots & 

villas gets collected to manholes & overflows time to time as reported by the residents present 

during inspection. Due to absence of outlet of these sewer lines, possibility of percolation of 

sewage into the ground may not be ruled out. 
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Observations :- At the time of inspection, joint committee observed that pp has not provided 

proper sewage collection system from all residential plots & villas & manholes  and overflow 

was also found.  The photographs of the situation taken during visit are enclosed at Annexure-

II. 

Grievance – The project proponent/respondent no. 1 has been extracting groundwater 

without requisite permissions. PP has provided water meters but these were not operational 

at the time of inspection. NOC from CGWA for groundwater abstraction has not been 

submitted. 

Observations :- During the site visit the joint committee observed that two bore-wells  

established within the premises and provided metering system but not operational. Besides 

above, the details of action taken / correspondence made by CGWA in the matter is as follows 

- 

1. M/s. Omaxe Ltd. has applied offline vide Application No. 21-4/294/RJ/INF/2008 in 2008 

for proposed Ground Water withdrawal of 520 m3/day or 189800 m3/year through 2 

proposed tube wells herein after mentioned as by the firm. The firm M/s Omaxe City By 

Krishan Kripa Buildcon Pvt. Ltd., initially applied offline on 28.11.2008 for the withdrawal 

of 520 m3/day or 189,800 m3/year through 2 proposed tube wells in the name of M/s. 

Omaxe City by Krishan Kripa Buildcon Pvt. Ltd. In Village Husingpur and Banbeerpur, 

Bhiwadi. After duly considering their application NOC was issued on 28.11.2008 for 300 

m3/day or 109500 m3/year of ground water through two proposed tube wells in the 

village of Husingpur and Banbeerpur, Bhiwadi, Rajasthan. The copy of the Application and 

NOC are annexed as Annexure-III and IV. 

2. That the NOC issued by the Central Ground Water Authority was expired on 27.11.2010, 

but the Omaxe City by Krishan Kripa Buildcon Pvt. Ltd. has not applied for the 

renewal/extension which as per rules they were supposed to do. 

3. That the Omaxe Ltd. has again applied for Ground Water Withdrawal online vide 

Application No.21-4/1054/RJ/INF/2016 on 10.12.2016 for proposed Ground Water 

withdrawal of 1028 m3/day or 109500 m3/year through 3 proposed bore wells in the 

name of M/s. Omaxe Panarma City by Kirshan Kirpa Buildcon Pvt. Ltd. and Praveen 

Buildcon Pvt. Ltd., Village Husingpur and Banbeerpur Bhiwadi, Rajasthan and the 

application was rejected on 17.02.2017. The copy of the Application and Rejection Letter 

is annexed as Annexure-V and VI. 

4. That a Show Cause Notice dt. 06.12.2019 for extracting Ground Water illegally without 

valid NOC to the Project Proponent. The Project Proponent did not replied to the same. 

The copy of the Show Cause Notice dt. 06.12.2019 is annexed as Annexure-VII. 

5. That the Project Proponent again applied online vide Application No.21-

4/9388/RJ/INF/2018 on 12.02.2018 for existing Ground Water withdrawal of 460.69 

m3/day 168152 m3/year through 2 existing bore wells in the name of M/s. Omaxe 

Panorma City, Village Husingpur and Banbeerpur and the said application was rejected 

on 04.02.2021. The copy of the Application and Rejection letter is annexed as Annexure-

VIII and IX. The application was rejected due to the reason of non-fulfilment of the 

criteria/documents as per the CGWA Guidelines, 2020 despite repeated reminders. In the 
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said rejection letter it has been mentioned in clear terms that withdrawal of the Ground 

Water without valid NOC will be treated as illegal and shall be liable for penal action as 

per Notified Guidelines, 2020. 

6. There was no direction to impose environmental compensation prior to CGWA guidelines 

2020. Hence EC was not imposed. An advisory letter was also sent to the firm via mail 

dated 03.11.2021 to apply for the NOC on the NOC-AP portal before 31.03.2022. Copy of 

letter is annexed as Annexure-X. 

7. Central Ground Water Authority has shared NOC issued from time to time to the District 

Collector/ District Magistrate to initiate action as per CGWA guidelines for illegal 

withdrawal/ Not having valid NOC. Copy of the latest letter dated 21.03.2023 is annexed 

as Annexure-XI. 

8. That the Central Ground Water Authority issued a Show Cause Notice dt. 23.11.23 for 

extraction of Ground Water illegally without any valid NOC. The project proponent did 

not reply or complied with the conditions. The copy of the said Show Cause notice dt. 

23.11.23 is annexed as Annexure-XII. 

9. That as per Application No.21-4/294/RJ/INF/2008 dt.28.11.2008 and Application No.21-

4/1054/RJ/INF/2016 dt.10.12.2016, about 2 and 3 bore wells were proposed respectively 

but as per the Application No.21-4/9388/RJ/INF/2018 dt. 12.02.2018, two bore wells 

were already existed since 2008. The Project Proponent has submitted the Authority/ 

CGWA wrong and misleading information about the construction of bore wells. It is 

further submitted that the Project Proponent has not submitted any Ground Water 

abstraction data to Central Ground Water Authority. 

10. That on account of illegal ground water abstraction, as per Public Notice No.8/2017 

dt.23.10.2017 issued by Central Ground Water Authority as well as Notified guidelines 

2020 (S.O.3289(E) dt.24.09.2020 (Section 13), Central Ground Water Authority has 

appointed the District Magistrate/District Collector/Sub Divisional Magistrates of each 

Revenue District/Sub Division as authorized officers, who have been delegated the power 

to seal illegal wells, disconnect electricity supply to the energized well, launch 

prosecution against offenders etc. including grievance redressed platform related to 

ground water in their respective jurisdictions. True copy the same is annexed as 

Annexure-XIII. The photographs taken during visit are enclosed at Annexure-XIV. 

Grievance – The deficiencies and neglect of the project proponent has been causing immense 

Air Pollution as well. The housing society has four D.G. Sets and all the D.G. Sets are not having 

stacks of adequate height. In compliance to directions of CAQM, dual fuel conversion DG sets 

along with installation of Retrofit of Emission Control Device (RECD) were not observed at site. 

Observations :- At the time of inspection the joint committee found three D.G. Sets of 1 x 250 

KVA and 2 x 200 KVA have been installed with acoustic enclosure and adequate stack height 

within the premises. In compliance to directions of CAQM, dual fuel conversion of these D.G. 

Sets along with installation of RECD have not been provided by pp.  

Grievance – The unsafe disposal of garbage has been causing land pollution. Municipal solid 

waste is not being dumped at the earmarked site and was found dumped on open land within 
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the premises. No arrangement was observed within the society for segregation & disposal of 

solid waste & debris.  

Observations :- During the site visit the joint committee observed that  municipal solid waste 

instead of dumping at the earmarked site was dumped on open land within the premises. No 

proper arrangements for segregation & disposal of municipal solid waste & debris have been 

provided by pp.  The photographs of unscientific manner disposal of MSW & Debris taken 

during visit are enclosed at Annexure-XV.  

Grievance – The water treatment plant built by the project proponent/respondent no.1 has 

been faulty since its inception. The machinery used for extraction of groundwater and 

supplying it to the houses is faulty, broken and rusted. The two lids of the tank where water is 

collected are always open for animals and insects to fall and die, which water is being 

distributed to the houses.  

Observations :- The joint committee visited the site and observed that the water treatment 

plant was not operational and inadequate and Raw Ground Water without any primary 

filtration was stored in the water tank and supplied to the residents of the society directly. 

The digital flow meters fitted with the two bore wells were also not functional and there was 

no record of the quantum of ground water abstracted. The photographs taken during visit are 

enclosed at Annexure-XVI. 

Action Taken/ Proposed by Joint Committee :- Since, no responsible person/representative 

of M/s Omaxe Limited was present during the site visit by joint committee, therefore the  

deficiencies observed could not be communicated to the pp. In view of this, Hon’ble NGT may 

direct the Rajasthan State Pollution Control Board, Jaipur for taking necessary action in the 

matter to resolve the grievances of the applicant. 

Conclusion of Joint Committee:- In view of the above observations & facts, the Hon’ble NGT 

may direct the Rajasthan State Pollution Control Board, Jaipur for taking necessary action in 

the matter to resolve the grievances of the applicant.   

  

                              

(Dinesh Meena)                                   (Mohit Jain)                       

             Chief Health Inspector                         Scientist – C                      Scientist D 

                Municipal Council                                 CGWB                                IRO, MoEF & CC 

              Bhiwadi                                                  Jaipur                                 Jaipur 

 

 

(H.R. Kasana)                                                     

                SEE                                                           Regional Director 

  SEIAA, Jaipur                                                    CPCB,Bhopal 
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BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)

Original Application No. 141/2023(CZ)

Omaxe Panorama City Villas Resident
Welfare Society, Bhiwadi Applicant(s)

Vs

M/s Omaxe Limited & Ors. Respondent(s)

Date of Hearing: 13.10.2023

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

For Applicant(s): Mr. Vaibhav Mahajan, Adv.
(with Ms. Anchal Bumb, Adv. &
Ms. Srishti Agrawaal, Adv.)

For Respondent(s) : None.

ORDER

1. This original application highlights the blatant violation of environmental

laws and rules especially Section 33, 43, 44 of the The Water (Prevention

and Control of Pollution) Act, 1974 and Section 22A, 37 and 39 of the Air

(Prevention and Control of Pollution) Act, 1981 on the following grounds:-

“Firstly, the Sewage Treatment Plant is still not properly functional as

can be seen from report dt. 09/03/2023, 10/02/2023, 11/12/2019

and letter dt. 11/05/2018, 25/02/2020 of the Rajasthan State

Pollution Control Board. The comments section of the verification

report dt. 09/03/2023 clearly notes

“ b) PP has not provided STP of adequate capacity and

also not connected the sewer line of the flats (except

"City Homes") and residential plots & villas to the

STP.

c) STP is of inadequate capacity & during inspection it

was partially operational and was not being

maintained properly.

Annexure-I : Copy of The National Green Tribunal, Central Zone Bench, Bhopal order dated 13.10.2023

Item No. 02
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e) The sewage generated from the flats (except "City

Homes") and residential plots & villas gets collected

to manholes & overflows time to time as reported by

the residents present during inspection. Due to

absence of outlet of these sewer lines, possibility of

percolation of sewage into the ground may not be

ruled out.”

“Secondly, the project proponent/Respondent No.1 has been

extracting groundwater without requisite permissions. As per the

verification report dt. 09.03/2023

“5. Borewells (02 nos.) were found established within the

premises & PP has provided water meters but these were

not operational at the time of inspection. NOC from CGWA

for ground water abstraction has not been submitted.”

It is to be noted that as per the inspection report dt. 10/02/2023

“NOC obtained for 300 KLD abstractions on in Nov 2008, expired on

Nov 2010 (two year from date of issuance) Applied for fresh

application on 12/02/2018 for abstraction of 460.69 KLD Valid NOC

has not been submitted/produced during inspection”

“Thirdly, the deficiencies and neglect of the Project Proponent has

been causing immense Air Pollution as well. As per the inspection of

the State Pollution Control Board on 11/05/2018 the housing society

has four DG sets of 250 KVA, 40 KVA, 200 KVA and 200 KVA and all

the DG sets are not having stacks of adequate height.

“PP has provided 01 DG set (250 KVA) & 02 DG sets (200 KVA

each) with acoustic enclosure & adequate stack height. In

compliance to directions of CAQM, dual fuel conversion DJ sets

along with installation of RECD were not observed at site.”

“Fourthly, the unsafe disposal of garbage has been causing land

pollution. The verification report dt. 09/03/2023 observed

“7. Municipal solid waste is not being dumped at the earmarked

site and was found dumped on open land within the premises.

No arrangement was observed within the society for
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3

segregation & disposal of solid waste & debris. The person

present during inspection informed that site for treatment &

disposal of MSW was to be developed by the builder within the

premises but no action has been taken in this regard”

“Fifthly, the Water treatment plant built by the Project

Proponent/Respondent No.1 has been faulty since its inception. The

machinery used for extraction of ground water and supplying it to the

houses is faulty, broken and rusted. The two lids of the tank where

water is collected are always open for animals and insects to fall and

die, which water is being distributed to the houses.”

2. The substantial issue of environment has been raised.

3. Issue notice to the respondents returnable within four weeks. Applicant is

directed to take necessary steps for service to the respondents by both ways

and also on available email within one week. Respondents are directed to

submit their reply within six weeks through E-filing portal, preferably in the

form of searchable PDF/ OCR Support PDF and not in the form of Image PDF.

4. We deem it just and proper to call a report on the matter in issue in present

Original Application, from a Joint Committee consisting of:-

i. One representative from Municipal Commissioner, Bhiwadi.

ii. One representative from MoEF&CC, Integrated Officer, Jaipur,

Rajasthan.

iii. One representative from CPCB.

iv. One representative from State Level Environment Impact Assessment

Authority, Rajasthan.

v. One representative from Central Ground Water Authority.

5. The Committee is directed to visit the site, and after site inspection to

submit the factual and action taken report. We further direct the Project

Proponent to submit the action plan regarding compliances with the

concerned conditions, grievances made and deficiencies noted in the

application.
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6. The committee is further directed to take necessary actions immediately in

case of violation and to ensure that necessary infrastructure be made by the

respondent no. 1/project proponent within a timeline prescribed by the joint

committee on the cost of project proponent.

7. Applicant is also directed to supply the copy of the application and relevant

documents to the Committee and Respondent(s) within a week and after

compliance of service, the applicant has to submit an affidavit that the

notice and copy of the application have been served upon the Committee

and respondent(s).

8. The report in the matter be filed by the Committee through email at

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR

Support PDF and not in the form of Image PDF.

List it on 19th December, 2023.

Sheo Kumar Singh, JM

Dr. Afroz Ahmad, EM

13th October, 2023
O.A. No. 141/2023 (CZ)
PN
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Annexure-III : Copy of the Application No. 21-4/294/RJ/INF/2008 for GW abstraction of 520 cum/day
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Application for Issue of NOC to Abstract Ground Water (NOCAP)TTr n̂HcT

Welcome: AOWestR
Previous Login Date Time: 01/12/2023 10:42:06 AM , IP Address: 10.50.16.147 Logout

New - Infrastructure Issued Letter Details

Application Number : 21-4/294/RJ/INF/2008 ( Archival )

Application Code : 61826

1. General Information :

Water Quality Type: * Fresh Water

Application Type Category/ Type of Application: * Residential township

(i) Name of Infrastructure: * OMAXE CITY BY KRISHAN KRIPA BUILDCON PVT. LTD.

(ii) Location Details of the Infrastructure Unit

Address Line 1: * VILLAGE-HUSHINGPUR AND BANBEERPUR, BHIWADI

Address Line 2: BLOCK- TIJARA

Address Line 3:

State: * RAJASTHAN

District: * ALWAR

Sub-District: * TIJARA

Village/Town: * Banbeerpur

Area Type: * Non-Notified

Area Type Category: * Over Exploited

(iii) Communication Address

Address Line 1: * M/S KRISHAN KRIPA BUILDCON PVT. LTD.

Address Line 2: PRAVEEN BUILDCON PVT. LTD.

Address Line 3: 7, LSC KALKAJI, NEW DELHI

State: * DELHI

District: * NEW DELHI

Sub-District:

Pincode: * 110019

Phone Number with Area Code:

Mobile Number: *

Fax Number:

E-Mail: *

https://cgwa-nocin.gov.in/lnternalUser/ForRestrictedUser/lnfrastructure/New/lssuedLetter/lnfrastructureNewlssueclLetter.aspx 1/2

Government of India
Ministry of Jal Shakti

Department of Water Resources, River Development and Ganga
Rejuvenation

Central Ground Water Authority (CGWA)

Annexure-IV : Copy of the NOC Issued for Omaxe City for GW abstraction of 300 cum/day
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Welcome: AOWestR
Previous Login Date Time: 01/12/2023 08:52:44 AM , IP Address: 157.38.124.30 Logout

Application for Permission to Abstract Ground Water for Infrastructure Use

Application Regret Piezometer/Telemetry Payment Additional

Number : 21- Detail DetailsLetter Attachment

4/1054/RJ/INF/2016

Application Code : 1687

Investor Request ID :

PAN Number :

GST Number :

1. General Information:

Water Quality: * Fresh Water

Application Type Category / Type of Application: * Residential township

(i) Name of Infrastructure: * OMAXE PANARMA CITY BHIWADI 1 BY KRISHAN KIRPA BUILDCON PVT LTD AND

PRAVEEN BUILDCON PVT LTD

Is Renew Applied: * NotDefined

Is Renewd: * NotDefined

(ii) Location Details of the Industrial Unit- (Attach Approved Site Plan with Location Map) ($) *

Address Line 1: * VILLAGE -HUSINGPUR AND VILLAGE BANBEER PURI

Address Line 2: TIGARA

Address Line 3: ALWAR

State: * RAJASTHAN

District: * ALWAR

Sub-District: * TIJARA

Village/Town: * Huseengpur

Latitude *

Longitude * Show Latitude & Longitude

Area Type: * Non-Notified

Area Type Category: * Over Exploited

Whether industry is MSE: * Not Define

(iii) Communication Address

Address Line 1: * M/S KRISHAN KIRPA BUILDCON PVT. LTD. AND M/S PRAVEEN BUILDCON PVT.

LTD.

https://cgwa-nocin.gov.in/lnternalUser/ForRestrictedUser/lnfrastructure/New/lnfrastructureNewViewApp.aspx 1/8

Government of India
Ministry of Jal Shakti

Department of Water Resources, River Development and Ganga
Rejuvenation

Central Ground Water Authority (CGWA)

Application for Issue of NOC to Abstract Ground Water (NOCAP)

Annexure-V : Copy of the Application No. 21-4/1054/RJ/INF/2016 for GW abstraction of 1028 cum/day
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Application for Issue of NOC to Abstract Ground Water (NOCAP)TTr n̂HcT

Welcome: AOWestR
Previous Login Date Time: 01/12/2023 08:52:44 AM , IP Address: 157.38.124.30 Logout

New - Infrastructure Issued Letter Details

Application Number : 21-4/1054/RJ/INF/2016

Application Code : 1687

1. General Information :

Water Quality Type: * Fresh Water

Application Type Category/ Type of Application: * Residential township

(i) Name of Infrastructure: * OMAXE PANARMA CITY BHIWADI 1 BY KRISHAN KIRPA BUILDCON PVT LTD AND

PRAVEEN BUILDCON PVT LTD

(ii) Location Details of the Infrastructure Unit

Address Line 1: * VILLAGE -HUSINGPUR AND VILLAGE BANBEER PURI

Address Line 2: TIGARA

Address Line 3: ALWAR

State: * RAJASTHAN

District: * ALWAR

Sub-District: * TIJARA

Village/Town: * Huseengpur

Area Type: * Non-Notified

Area Type Category: * Over Exploited

(iii) Communication Address

Address Line 1: * M/S KRISHAN KIRPA BUILDCON PVT. LTD. AND M/S PRAVEEN BUILDCON PVT.
LTD.

Address Line 2: 7 LSC, KALKAJI,

Address Line 3: NEW DELHI - 110019

State: * DELHI

District: * NEW DELHI

Sub-District:

Pincode: * 110019

Phone Number with Area Code:

Mobile Number: * 91-9711800786

Fax Number:

https://cgwa-nocin.gov.in/lnternalUser/ForRestrictedUser/lnfrastructure/New/lssuedLetter/lnfrastructureNewlssueclLetter.aspx 1/2

Annexure-VI : Copy of the Rejection Letter for Application No. 21-4/1054/RJ/INF/2016

Government of India
Ministry of Jal Shakti

Department of Water Resources, River Development and Ganga
Rejuvenation

Central Ground Water Authority (CGWA)
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Annexure-VII : Copy of the Show Cause Notice issued for illegal GW withdrawal against the Rejected
Application No. 21-4/1054/RJ/INF/2016
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Logout

Application Regret Piezometer/Telemetry Payment Additional

Number : 21- Detail DetailsLetter Attachment

4/9388/RJ/INF/2018

Application Code : 23506

Investor Request ID :

PAN Number :

GST Number :

1. General Information:

Water Quality: * Fresh Water

Application Type Category / Type of Application: * Residential township

(i) Name of Infrastructure: * OMAXE PANORMA CITY

Is Renew Applied: * NotDefined

Is Renewd: * NotDefined

(ii) Location Details of the Industrial Unit- (Attach Approved Site Plan with Location Map) ($) *

Address Line 1: * VILLAGE HUSHINGPUR AND BANBEERPUR

BHIWADI, BLOCK TIJARAAddress Line 2:

Address Line 3: DISTRICT ALWAR RAJASTHAN

State: * RAJASTHAN

District: * ALWAR

Sub-District: * TIJARA

Village/Town: * Huseengpur

Latitude *

Longitude * Show Latitude & Longitude

Area Type: * Non-Notified

Area Type Category: * Over Exploited

Whether industry is MSE: * Not Define

(iii) Communication Address

Address Line 1: * M/S OMAXE LTD. , OMAXE HOUSE, 7 LSC,

Address Line 2: BEHIND KALKAJI POST OFFICE KALKAJI,

https://cgwa-nocin.gov.in/lnternalUser/ForRestrictedUser/lnfrastructure/New/lnfrastructureNewViewApp.aspx 1/8

Government of India
Ministry of Jal Shakti

Department of Water Resources, River Development and Ganga
Rejuvenation

Central Ground Water Authority (CGWA)

Application for Issue of NOC to Abstract Ground Water (NOCAP)

Welcome: AOWestR
Previous Login Date Time: 01/12/2023 10:13:43 AM , IP Address: 117.199.118.7

Application for Permission to Abstract Ground Water for Infrastructure Use

Annexure-VIII : Copy of the Application No. 21-4/9388/RJ/INF/2018 for GW abstraction of 460.69 cum/day
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Sir,

This is in reference to your No Objection Certificate (NOC) Application no21-
4/9388/RJ/INF/2018 which was rejected by this office on the ground of non-submission of
mandatory documents / non-furnishing of information in reply to queries raised by CGWA.

You are hereby directed to reapply for NOC for ground water abstraction by 31.03.2022through

online portal of CGWA (cgwa-noc.gov.in) or respective State Authorities, as the case may

be, failing which you will be liable to face legal action including sealing of the abstraction

structures and imposition of Environmental Compensation for illegal withdrawal of

ground water as per notified Guidelines No. S.O. 3289(E), dated 24.09.2020, Department

of Water Resources, River Development and Ganga Rejuvenation, Ministry of Jal Shakti,

Government of India.

The applications received in CGWA shall be processed as per guidelines dated 24.09.2020 and

subsequent public notices issued in this regard. The applicants shall be liable to pay ground

water abstraction/restoration charges w.e.f. 24.09.2020, as per the Notified CGWA Guidelines.

(Regional Director)
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Annexure-XI : Cory of the Letter to District Collector for taking legal action against firm for illegal GW abstraction.
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Annexure-XII : Copy of the Show Cause Notice issued for illegal GW withdrawal against the Rejected
Application No. 21-4/9388/RJ/INF/2018
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Annexure-XIII : Copy of the Public Notice for appointment of District Magistrate/ Deputy Commissioner as
Authorized Officer for compliance of directions of CGWA.
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Annexure–XIV : Photographs of the TWO Bore wells in the premises.
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Annexure-XV : Photographs of Surface disposal of the garbage in the Open area.
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Annexure-XVI : Photographs of the Water treatment Plant and Water Tanks at the project site.
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